
THE REFUGEE RELIEF TAXES (ABOLITION) , .  a T 

ACT, 1973 
. *  II , . 

. 8  . No. 13 OF I973 - ! 
[3lst March, 19731 

An Act further to amend the Indian Stamp Act, 1899, the Central 
Excises and Salt Act, 1944, and the Union Duties of Excise 
(Distribution) Act, 1962, and to repeal the Railway Passenger 
Fares Act, 1971, the Tax on Postal Articles Act, 1971, and the 
Inland Air Travel Tax Act, 1971. 

BE it enacted by Parliament in the Twenty-fourth Year of the Republic 
c- 

of India as follows: - 

' 1. (1) This Act may be called the Refugee Relief Taxes (Abolition) Shart 

Act, 1973. title and 
com- 
mence- 

(2) I t  shall come into force on the 1st day of April, 1973. ment. , 

2. 1x1. the Indian Stamp Act, 1899,- Amend- 
ment of 

(a) section 3A shall be omitted; Act 2-of 
1899. 

(b) after section 54A, the following section shall be inserted, 
nameiy :- I 

'543. Notwithstanding anything contained in section 54, when Allow- 

any person is possessed of stamps bearing the inscription "Re- ances 
Refugee 

tuger: Relief" (being stamps issued in pursuance of section 3A 
before its omission) and such stamps have not been spoiled, the stamps 1 

Collector shall, upon such person delivering up, within six 
months from the commencement of the Refugee Relief Taxes 
(Abolition) Act, 1973, such stamps to tne Collector, refund to 
such person the value of such stamps ~n money or give in lieu 
thereof other stamps of the same valuc:: 

Provided that the State Government may, with a view to 
' facilitating expeditious disposal of claims for such refunds, spe- 

cify, in such manner as i t  deems fit, any other procedure which 
may also be followed for claiming s'uch refunds.'. 

3. In the Fjrst Schedule to the Central Excises and Salt Act, 1944, Amend- 
ment of Item No. 61 (relating to newspapers and all other printed periodicals) Act of 

shall be omitted. 1944. 

4. In the Union Duties of Excise (Distribution) Act, 1962, in section Amend- 
2, the brackets, words and figures "(other than duties of excise levied and ment of 
collected under that Act on newspapers and all other printed periodicals Of 

falling under Item No. 61 of the First Schedule to that Act)" shall be 1962, 

omitted. 
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Repeal of 5. The Railway Passenger Fares Act, 1971, is hereby repealed and 
Ant46 o f  every person from whom tax has been collected under sub-section (2) 
1971. of section 3 of that Act for a journey commencing on or after the 1st 

day of April, 1973, shall, upon his making an application in this behalf 
to the Railway Administration within six months from the commence- 
ment of this Act, be entitled to a refund thereof: 

Provided that the Railway Administration may, with a view to faci- 
- litating expeditious disposal of claims for such refunds, specify, in suGh 

manner as it deems fit, any other procedure which may also be followed 
for claiming such refunds. 

Repeal of 6.  ( 1 )  The Tax on Postal Articles Act, 1971, is hereby repealed. 
Act 47 of 
1971. (2) Where any person is possessed of any adhesive stamp, or any 

--inland letter or aerogramme on which is embossed any stamp, bearing the 
inscription "Refugee Relief" [being in each case a $tamp r&?@&r!I 
to in section 3 of the Act repealed by sub-section (I)] and such ad,hesive 
stamp or inland letter or aerqgrarnme has not been spoiled, the dfiheiin 
charge of any post d c e  shall, upon sucih person delivering up, 'dtGi'h 

' six months from the commencement of this Act, such adhesive stamp, 
inland letter or a e r o g r a d e  to that o'fficer, refund to 'Neb bersbn the 
value of such adhesive stamp or, as the case may be, the aggregate value 

- of the stamps embossed oA such inland lettei. or aerd&ilrnf&, @itfie; in 
money or in postage stamps of the same value. 

Repeal oi 7. (I) The Inland Air Travel Tax Act, 1971, is hereby repealed and 
dct 48 caff , every person from whom tax has been collected under syb-section (2) 
1971, of section 3 of that Act for a journey commencing on or after tbe 1st day 

of April, 19'73, shall be entitled to claim a refund thereof from the car- 
rier or, where the carrier has credited the tax so collected-to the Central 
G6~*eswfi~.rr t. from that Government. \ 

(2) $lotwithstanding the repeal of the Inland Air Travel Tax Act, 
1971, the provisions of that Act and the rules made thereuntler in rela- 
tion to the refund by a carrier of any tax paid in respect of ally jmourney 
shall so far as may be applied in relation to the refund of the taic in res- 
pect i f  &iy journey referrgd to in sub-sectibh (I.). 

(3) Where any tax in I'ei4p&ct of .any journey:r;@Ferr;ed 'to 'in-sub~section 
( 1 )  has not been refunded by thecarrier within a perbd of three months 
fro'? them coqme.nceinknt ,of this Act,, carrier shan 'credit such t$x 
to, the .  Central Government within thirty days of the  :k@iry of 'that 
period and i f  the . 'carrier , .  .makes any default, such tax 'maY.:be:recovered 
by the Central Government from the carrier as anarrear of 'hrid"&evenue. 

(4) ?;hprovisioni . . .  of sub-sections (2) and (3) ~ h a l l ~ n o t  be h@ld td  pre- 
. - . . ; ju$ice Lr .aeedt .the ,geri6rAl 'applicatio'n of ,.&btion 6 d f  :.the ~ ' a & ~ ~ ~ ~  

Clauses Act, 1897 with regard to the effect of repeals. 10 of 1897, 
/- 
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